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Cl VI'L_APPEAL NO. 1796 OF 2008
(Arising out of SLP(C) No.4372 of 2008)

Leave granted.

Heard | earned counsel for the parties.

Thi s appeal arising out of Special Leave Petition has been filed against the Judgnen
t and
final order dt.22.01. 2008 passed by the Hi gh Court of Judicature at Allahabad, Lucknow Bench

Lucknom1in Wit Petition No.163 of 2007 (RFC). ~After hearing the | earned counsel for the pa
rties
and after going through the inpugned order, we are of the viewthat no interference is requ
red at
this stage so far as the order of eviction is concerned. However, considering the facts and
circunst ances of the case we deletethe portion in which the H gh Court has directed to pay
Rs. 200/ -
per month w.e.f.01.04.1980 till the delivery of possession. ~The order of the Hi gh Court is
nodi fi ed
to that extent.

The period of undertaking to be filed before the Hgh Court is extended for a furthe
r period
of one nonth fromthis date.

The appeal is disposed of accordingly.

There shall be no order as to costs.




